
BET'ORE THE NATIONAL GREEN TITII}I'NAL'

EASTERN ZONE BENCIft KOLI(ATA

M.A- NO.29 of 2023lEZ
(ARISING OUT OF O.A. NO.5r OF 2023tEZ)

Chinmaya Das

-Versus-

State of Odisha & others.

: INDEX:

Applicant.

l{e:;pondents.

Sl. No. Description of Documents Pages.

t'5

6-7

-D-

I

2

3

TIME PETITION FILED B\] 1 iIE
RESPONDENTNO.IO

Annexure.A"/10.
Copy of letter No.3774
datrdll.12.2024.

AnnexureB/l0.
Copy ofl-ener No.9355
dated13.tl.2024.

Cuttack

Date:|8.12.2024

:l-Cseng-
PARTHA SARATHI N.\YAR
ADDL. GOVT. ADV(X:ATE.

165





BEFORE TIIE NATIONAL GREEN TRIBIIN

EASTERN Z'ONE BENCH: KOLKATA

ItrA'NO'29 of2A3lBZ

GRrsrNG 6ln or o'l l{o's t oF 2o23nz'|

ChinmayaDas " APPlicant'

-Versus-

State of Odisha & others' Respondents

B
0

I, Sri Abhisek Oastu ABed about 32 years'

S/O:-Anil Kumar Dash at present working as

Tahasildar, Puri do hereby solemnly affrm and

state as follows:'

That I am the respondent No'10 in this case' I

have gone ttuouglr the abovementioned Misc'

application and have understood the contents

thereof. In my official capaclty I am well

acquainted with the facts of the case and thus

comp€tent to swear this affidavit'

That this Hon'ble Tribunal vide order dated

2'?.09.2024 observed that, the elections have

come to end on M.06'2024 an4 therefore' there

should be no further impediments in the

constnrction of the boundary wall around the

dumping Yard at BaliaPanda'
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The Hon'ble Tribunal has been further

pleased to direct the Chief Secretary,

Govemment of Odisha to seriously look into the

matter beforc any accident/disaster occurs at the

legacy waste site and people tose their lives, and

to provide for rehabilitation ofthe persons living

in the vicinity of the legacy waste site in

question. The Tribunal furttrer direcrcd that, the

Chief Seoaary, Govemment of Odisha, shall

file a fresh affrdavit within four weeks showing

what action has been taken in this regard.

That it is humbly submitted that, respondent

No.4 vide letter No. 3774lJudl. dtn. 11.12.2024

has intimated that in obedierc€ to the order

dated 27.09.2024 passed by this Hon'ble

Tribunal, the respondent No.4 had directed the

respondent No.8 and the present deponent to

fumish the required report in compliance to the

orders of Honble Green Tribunal.

Copy of letter No. 3774 datd 11.12.2024

is annexed herewith as Annerure"A./10.

That it is humbly submitted that the respondent

No.8 in his report vide Letter No.9355 dated

13.11.2024. The report reveals that

(i) The constnrction ofboundary wall around

the legacy waste site at Baliapanda has been

started again since 04.11.2024 and the work will

be completed within 6 months as per agreement
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contract. After completion of the work the entire

legacy waste site will be confined by boundary

wall.

(ii) The encroachment line from the tegacy

waste site is about 50 ft. away in left side

separated by concrete drain and road. Similarly

right-side enooachment is also 50 ft. away

separated by road and the backside

encroachment is more than 300 ft. away.

(iii) It furttrer reveals that after instatlation of

CCTV and deployment of security guards, the

entry of mischiwous people in the legacy waste

site has been stopped and since then there is no

incident of hre rePorted.

Copy of letter No. 9355 dated 13.11.24 is

annexed herewith as Annexure-B/10.

That it is humbly statfd that, since the number of

encroachers are high, it will take some more

time to displac.e and settle them. Due process of

law is nequired to be fotlowed to displac.e the

encroachers simultaneously and suitable govt.

land is required to seftle them.

However, it is further submitted that the

present deponent alongwith the respondent No.8

has identified a patch of land for shifting ofthe

Solid Waste Management (DumPing &

Composting UnrQ outside of the Puri

Municipality Area. Consequently, the offrce of
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Puri Municipality have filed a requisition dated

04.09.2024 in Form-l(A) of OGLS Lct' 1962

for alienation of the identified tand in their

favour, which is presently in progress'

That the deponant further humbly submis thar'

unless two months more time is allowe4 the

following cannot be comPleted:-

(a) approval of the site selection committee

(b) De-reservation of ttre identified plot'

whose kissam is gochar after completion of

mandatory Proctamation Period

(c) Finalization of the alienation case after

completion of mandatory proclamation period

(d) Subsequent shifting of Solid Waste

Management @umping & Composting Unit)

outside of the Puri Municipality Area

(e) As the report submitted by Respondent

No.4 under Annexure-A"/10 is interim in nature

and inter departmental exercise is required for

submission of fnal r€'port to the Govt'

That the deponent further humbty submis that'

atl documents are required to be verified for

filing of affrdavit by the Chief Secretary' Govt'

of Odisha. The affrdavit could not be prepared to

be filed before this Hon'ble Tribunat due to want

of scrutiny of all the documents involved in the

$tterulra F'rasad Dha,l
Advocata
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disputes. However, steps are being taken to file

the affrdavit as earlY as Possible'

That under the premises stated above' it is

expedient in the interest of justic'e to grant two

months time and enabling 0re Chief Secretary'

Govt. of Odishato file necessary affrdavit'

That the facts stated above are true to the best of

my knowledge and belief based on offrcial

records.

9

Identified bYi

eC.rlqn\. (' &tt',-
Advocate blalaozl
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Certificate

Certified that the cartridge papers are not readily

available.
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OFFICE OF THE COIIECTOR & OFTNrcT MAOISTRATE, ruR

rol 0E7t2- i22033 (R) 22200a (o) rox lb. i zul938
s.!.|i.: rrrfsrkloft .t-ra* dtn'fu,l(pntefri

Emall ld- ludlclalourl2023@small.com

l*tter No. 3rrrf / Judl. dt. I I ' 12' ' ltl

The Additlonal Secrctary to Government'
Revenue & D.M. Ilepertment' Odisha' Bhubonswar

M.A. No. 29 of 2023 (tuising out of O.A. No. 5l of 2023) filed by
Chinmaya Das -Vrs- State of Odisha & Others.

Tb,

Sub:

Ref-: This offrce Letter No.2522lJudl Date-17.09.2024.

Sir,

Apropos, the cap,tioned subject and lett€r cited abovg I am to say that,

the Petitioner Sri Chinmaya Das has filed M.A. No. 29 of 2023 (Arising out of

O.A. No. 5l of 2023) before the National Grcen Tribunal, Eastern Zone, Bench'

Kolkata against the State of Odisha & Othen.

The Hon'ble N.G.T. has been pleased to direst the Chief Secretary,

Govemment of Odisha to look into the matter before any accidenUdisaster ocqm

at the site and people lose their lives, and to provide for rchabitihtion of the

persons living in the vicinity of the dumping yard in question and to file fresh

affidavil showing what action has been taken in this regard.

It is pertinent to mention here tha! the Executive Ofrcer, Puri

Municipatity and the Tahasildar, Puri . r^xre requested to fumish the required

report for compliance of the orders of Hon'ble Green Tribunal vide this office

Lrtter No. 2938/Judl dt. 17.10.2424.

The Executive Officer, Puri Municipality, Puri has submitted his report

vide lrtrcr No. 9355 dt. l3.l1.2024. The report reveals that

1. The consruccion of boundary watl around the dumping yard at Balia panda

has been started again since dt 04.t 1.2024 and the work will be compl*ed

wi6in 6 monfi as per agreement contact After completion of the work the

+, entire dumping yard will be confined by the boundary wall. '-i7vt ("

-folo^ lav, fu"'
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OFFICE OF THE GOLTECTOR & DISTRICT MAGISTRATE, PUR

Iel: OG?62- 222033 (R) 222034 (o) Fox No.: ZUl839
wlbdto rw.pud.dcJn.l-ll* dtrpul@nlo,Lr

2. The encroachment line from the dumping yard is about 50' Ft away in lcft

side separated by concrete drain and road. Similarly, the right side

encroachment is also about 50'Ft away separated by road and the back side

encnrachment is more than 300'Ft away. [f there is a fre incident in the

dumping yard , it will be confined to the dumping yard only and will not

spread to the habiation area due to roa{ drain and disAnce factor,

3. tt is further reveals that after installation of CC TV and deploymeat of

Security Guards, the entry if mischievous people in the dumping yad has

been resticted and since then there is no incident offire reported till d8te.

The copy ofthe report of the Executive Officer, Puri Mmicipality, Puri

is enclosed here with for kind reference.

Yours faithfulty'

d,
Collector, Puri

Memo ]-17 5 /Judldt

Copy along

Govemmenl H&uD

necessary action.

ll.lt.. I.l
with enclosure fonrarded to Addl. Secretary to

Departnent, Odisha" Bhubaneswar for information and

4,
Collector' Puri

Memo )'1t 6 lJuaLot lr . t], 11
Copy along with enclolure forwarded to A'G' Odisha' Cuttack for

fr{+.ntLel 6L
Colloctor' Puri

information and necessary action.
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AF TXD PURI MUMCIPALITY, PURI

;?t l*tter IVo. 1g5T Dated,tgl1l4 .!r. i.. t as tcr.r. ,rr r a. a( o ,..6.n:-er.to.nu.ratakr.t.
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l'he CollcctoFcunr- Districr Magistrate, l,uri.

conrpliarrce rtr .rdcr l)r.27.09.2024 ol'l-lorr'ble NC't in MA Nn. 2912023 arraising our ot.
0.4. No.5ljl02l tilcd try Sri Chinrnayt Das Vn State of 0<Iisha & others.

. \ . ..ri"

( )",,u
lrxeiurite dllicor,

l'uri Municipality, Puri

Sir

L

tn inviting a kinrl reference to (he subject cited above, r am to furnish below the

crurrpliance to the order Da.2?.09.2024 of Hon'ble NGT in MA No. 2912023 anaising our ol
O.A No.s112023 filed by Sri Chinnraya Das Vrs StateofOdistra& others.

l. The oonstruction of boundry wa around the dumping yard at Baliapanda has been

staned on Dt.04.l t.2024. The cottstrrtction rvork will be cornpleted with in 6 (six) months

as per the ngreement ofcontract.

2. The encroacltnrent line liorrr the dumping yard is about 50' Fr. in left side separatecl by
c(tncrcte drairt artcl roatl. Sirnilarily. the riqhr sicle encntachmerr( is also ahout 50' Ft.

sepauted lly rnad and the hack side encroaclrnrent is nrore than 300' Ft. ln case thero is a
incident ol'lire in tht' durnping 1,ard, it rvit tre contined ro the durnpirrg yarcl only and rvill
rxrr. sr)read to rhc habitation area duc to rord, drairr arrd the disrance factor.

J. k is subrnirretl rhat, after installation olCC TV antl deployment of security Guards, the

errn'y of nrischivious people in the durnping yard, wlro generalily set fire has been

stopped and sirrce then there is no incident of fire reported.

"l-his is ltrr tlv<xrr ofyour kind inlormation and necessary action.

Yours tbithfully,

ft"il

rDr (3frtl.]t
1..I)istlict.Magistrrte (Judl. Section), Puri, for kind inhrmation

,l,ng'\
.r\,)

fficer,
Puri Mun
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c pality, Puri

173


